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RULES 

 
I. INTRODUCTION 

 

The 10th School of Law, CHRIST National Moot Court Competition (hereinafter referred to as 

the “Competition”) is the flagship event of School of Law, CHRIST (Deemed to be University) 

and is scheduled to be held from 13 – 15 September 2019. 

The competition will be conducted by the Moot Court Society, School of Law, CHRIST 

(Deemed to be University). 

 
II. PARTICIPATION 

 
All law colleges/ institutions/ universities across the country recognized by the Bar Council of 

India are eligible to take part in the Competition. All participants must be currently pursuing 

their Bachelor’s degree in Law, i.e., either 3 year or 5 year courses. 

 
III. REGISTRATION 

 
Competition registration shall be based on first come first serve basis to 40 participating 

teams. Registration shall be successful upon completion of all formalities mentioned in the 

Rules. Last day for Online Registration is 28
th

 August, 2019.  

 
IV. GENERAL 

 
 4.1 Team Composition 

 
Each participating team can comprise of either two (2) or three (3) members. In case of two (2) 

members, both the members shall be designated as speakers. In case of three (3) members, two 

(2) members shall be designated as speakers and one (1) member shall be designated as the 

researcher. 

 
 4.2 Official Language 

 
The official language of the competition shall be English. All competition rounds, memoranda 

and compendiums must be in English. 

 
 4.3 Registration Fees 

 
The registration fee (with accommodation) for the Competition is INR 5,000/- (Rupees Four 

Thousand Five Hundred). 

The registration fee (without accommodation) for the Competition is INR 3,000/- (Rupees 

Three Thousand). 
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Registration fee is only payable by way of Demand Draft (DD) in the favour of Christ 

University payable at Bengaluru. 

 
The last date for receiving the copies of the Registration Form and payment details is 30

th
 

August 2019, 6 PM at the following postal address, 

 
Mr. Ashwin Kunal Singh, Faculty Coordinator, Moot 

Court Society, School of Law, CHRIST (Deemed to be 

University), Hosur Road, Bengaluru – 560 029. 

 
A scanned copy of the registration form and the registration fee (DD) must be sent via email to 

moot@law.christuniversity.in by 6 PM, 30
th

 August 2019. 
 

Note: The Registration Form and the Travel Form should be sent to the aforementioned postal 

address. 

 
 4.4 Dress Code 

 
The dress code for all participants throughout the competition shall be white shirt, black blazer, 

black trousers, black tie and black shoes for men and white shirt/ kurta, black blazer, black 

trousers, black shoes for women. 

 
V. COMPETITION FORMAT 

 

The 10th School of Law, CHRIST National Moot Court Competition, 2019 shall consist of a 

Researcher’s Test and the following oral rounds, Preliminary Rounds, Octa-Final Round, 

Quarter-Final Round, Semi-Final Round and the Final Round. The Octa-Final, Quarter-

Final, Semi-Final and the Final Round shall be knockout rounds where each team will argue 

only once either for the petitioner/applicant or respondent.  

  

5.1 Researcher’s Test 
  

The Researcher’s Test will be conducted prior to the oral rounds. The questions for the test 

shall be objective with the questions based on the applicable law, precedents and facts 

pertaining to the Moot Proposition i.e. MCQ based test. There shall be a total of 25 Questions 

for 2 marks each. The test shall be taken by the team’s researcher. In case the team has no 

designated researcher, one of the speakers shall be required to take the Researcher’s Test. The 

participant to the test shall bring no additional material such as the bare text of Acts, 

Memorandum, etc. apart from stationary and the Organising Committee shall provide no such 

material. Please note that the marks scored in the test shall not contribute to the overall score 

and is only to determine the winner of the Best Researcher's award. 

 
  

mailto:moot@law.christuniversity.in
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5.2 Preliminary Rounds 

 
The preliminary rounds shall be conducted in two stages. Each stage will be one preliminary 

round where each team will represent either the petitioner/applicant or respondent for that 

round. Sides will be determined by way of draw of lots. Each team will face a separate team 

and a separate bench in both the preliminary rounds. 

 
5.3 Octa-Final Round 

 

The top sixteen (16) teams selected by way of Provision VI shall qualify for the octa-final 

round. A seeding chart shall be prepared with ranks being given to the top 16 teams. To 

ensure fair play, power match-up shall determine the fixtures which shall be prepared with the 

top sixteen (16) teams in such a way that Rank one (1) goes against Rank sixteen (16), Rank 

two (2) goes against Rank fifteen (15) and so on. Only the sides on which the teams shall 

argue will be determined by way of draw of lots. 

 
5.4 Quarter-Final Round 

 
The top eight (8) teams selected by way of Provision VI shall qualify for the quarter-final 

round. A seeding chart shall be prepared with ranks being given to the top 8 teams. To ensure 

fair play, power match-up shall determine the fixtures which shall be prepared with the top 

eight (8) teams in such a way that Rank one (1) goes against Rank eight (8), Rank two (2) goes 

against Rank seven (7) and so on. Only the sides on which the teams shall argue will be 

determined by way of draw of lots. 

 
5.5 Semi-Final Round 

 
The top four (4) teams selected by way of Provision VI shall qualify for the semi-final round. 

A seeding chart shall be prepared with ranks being given to the top 4 teams. To ensure fair play, 

power match-up shall determine the fixtures. Rank one (1) will go against Rank four (4) and 

Rank two (2) against Rank three (3). Only the sides on which the teams shall argue will be 

determined by way of draw of lots. 

 
5.6 Final Round 

 
The top two (2) teams selected by way of Provision VI shall qualify for the final round. Sides 

will be determined by way of draw of lots. 

 
VI. COMPETITION SCORING PROCEDURE 

 
6.1 Preliminary Rounds 

 
Each preliminary round shall be for 60 minutes in total. Each team will be given a total time 

of 30 minutes comprising of oral pleadings, rebuttal/ sur-rebuttal. Time management is at the  



10
th

  SCHOOL of LAW,  

CHRIST (DEEMED TO BE UNIVERSITY) 

NATIONAL MOOT COURT COMPETITION 

13 - 15 September 2019 

2019 

Page 6 of 23 

 

 

 

 

 

discretion of the team subject to a maximum of 17 minutes per speaker. The same must be 

communicated to the designated Court Officer of the Court Hall prior to the commencement of 

each round. 

 
Each preliminary round will be judged by two judges, each of whom shall score every speaker 

on a scale of 0-100. The team securing the higher marks will be allotted 2 win points which 

determines their eligibility for qualifying for the Octa-Final Rounds. 

 
The advancement of the top sixteen teams to the Octa-Final Rounds is on the following grounds: 

a) Win points 

b) In case of a tie in win points, then the sum total of win points and aggregate raw points shall 

be considered for the tie breaker. 

c) In case of a tie in the sum total of win points and aggregate raw points, the aggregate raw 

points minus the memorial marks shall be considered for the tie breaker. 

 
Memorial marks shall be added to the scores of the preliminary rounds only. 

 
6.2 Octa-Final Round 

 
Each Octa-Final round shall be for 60 minutes in total. Each team will be given a total time of 

30 minutes comprising of oral pleadings, rebuttal/ sur-rebuttal. Time management is at the 

discretion of the team subject to a maximum of 17 minutes per speaker. The same must be 

communicated to the designated Court Officer of the Court Hall prior to the commencement of 

the round. 

 
The Octa-Final round shall be judged by two judges, each of whom will score every speaker on 

a scale of 0-100. The team securing the higher marks will qualify for the Quarter-Final Rounds, 

by virtue of a knockout win. 

 
6.3 Quarter-Final Round 

 
Each Quarter-Final round shall be for 90 minutes in total. Each team will be given a total time 

of 45 minutes comprising of oral pleadings, rebuttal/ sur-rebuttal. Time management is at the 

discretion of the team subject to a maximum of 25 minutes per speaker. The same must be 

communicated to the designated Court Officer of the Court Hall prior to the commencement of 

the round. 

 
The Quarter-Final round shall be judged by two judges, each of whom will score every speaker 

on a scale of 0-100. The team securing the higher marks will qualify for the Semi-Final Rounds, 

by virtue of a knockout win. 

 
6.4 Semi-Final Round 

 
Each Semi-Final round shall be for 90 minutes in total. Each team will be given a total time of  
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45 minutes comprising of oral pleadings, rebuttal/ sur-rebuttal. Time management is at the 

discretion of the team subject to a maximum of 25 minutes per speaker. The same must be 

communicated to the designated Court Officer of the Court Hall prior to the commencement of 

the round. 

 
The Semi-Final round shall be judged by two judges, each of whom will score every speaker 

on a scale of 0-100. The team securing the higher marks will qualify for the Final Round, by 

virtue of a knockout win. 

 

6.5 Final Round 

 
The Final round shall be for 90 minutes in total. Each team will be given a total time of 45 

minutes comprising of oral pleadings, rebuttal/ sur-rebuttal. Time management is at the 

discretion of the team subject to a maximum of 25 minutes per speaker. The same must be 

communicated to the designated Court Officer of the Court Hall prior to the commencement of 

the round. 

 
The Final round shall be judged by a panel of judges, each of whom will score every speaker 

on a scale of 0-100. The team securing the higher marks shall be adjudged the winners of the 

Competition. 

 
VII. MEMORANDA 

 
 7.1 Format specifications 

 
All memoranda must be typed and printed on A4 sized white paper with font size 12, font 

type Times New Roman, line spacing 1.5 and justified alignment. 

 
 7.2 Contents 

 
 Cover Page 

 Table of Contents 

 Table of Abbreviations 

 Index of Authorities 

 Statement of Jurisdiction 

 Summary of Facts 

 Issues Raised 

 Summary of Arguments 

 Arguments Advanced 

 Prayer 

 
 7.3 General Instructions 

 
Every participating team must prepare a separate memorandum (written submissions) for both  
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petitioner/applicant and respondent complying with all provisions of the Rules. 

 
The page limit for the memorandum is 25 Pages of which, arguments advanced shall be 20 

pages. Please note that the Summary of Facts shall not exceed more than 1000 words. The 

cover page, table of contents, table of abbreviations and index of authorities are excluded 

from the page limit. No end notes are to be included in the Memorandum. 

The cover page must only include the following in justified alignment except mentioned 

otherwise, 

 Team Code on the right hand top corner 

 Name of the forum being approached 

 Case type and number 

 Case name 

 ‘Memorandum on behalf of petitioner/applicant or respondent’ 

 
All memoranda must be stitched or stapled. Usage of any plastic material, OHP paper etc. will 

mandatorily attract penalties. 

 
The colour scheme for the cover page of the petitioner/applicant memorandum must be blue 

and of the respondent memorandum must be red. 

Citations for the memoranda are to be in the form of footnotes only, endnotes are not permitted. 

Footnotes must not contain substantive pleadings and should not be communicative. All 

footnotes must adhere to the 20th edition of bluebook citation format. 

 
The memoranda must not contain annexures, photographs, sketches, exhibits or affidavits etc., 

violation of the said provision will attract penalties. 

 
 7.4 Submission Guidelines 

 
All participating teams must submit one hard copy of the memoranda (both 

petitioner/applicant and respondent) either on or before 7
th

 September to the following postal 

address, 

 
Mr. Ashwin Kunal Singh, Faculty Coordinator, Moot 

Court Society, School of Law, CHRIST (Deemed to be 

University), Hosur Road, Bengaluru – 560 029. 

 
The soft copies in both MS Word (.doc or .docx) and PDF (.pdf) format to 

moot@law.christuniversity.in with the subject as 10th SLCU NMCC: Memoranda for ‘Team 

Code’, either on or before 7
th

 September, 4 PM. 

 
The memoranda sent through email and the hard copies received must not differ in content or 

format specifications, violation of the same will attract penalties. 

 
Identity of the team or names of the participants or the institution name must not be disclosed 

mailto:moot@law.christuniversity.in


10
th

  SCHOOL of LAW,  

CHRIST (DEEMED TO BE UNIVERSITY) 

NATIONAL MOOT COURT COMPETITION 

13 - 15 September 2019 

2019 

Page 9 of 23 

 

 

 

 

in any form on the memoranda; violation shall lead to disqualification of the team. 

 
All participating teams must mandatorily submit five (5) additional copies of memoranda for 

both sides (total 10 copies) on 13
th 

September 2019 upon arrival for the Competition before 

the registration of the team. 

 

VIII. MEMORANDA SCORING 

 
The Moot Court Society shall constitute a panel of judges with domain expertise, for the 

evaluation of the memoranda. Both memoranda shall be evaluated separately on a scale of 0- 

100. The criteria for evaluation are as follows, 

 
Sl. No. Marking Criteria Marks 

Allotted 

1 Application and Appreciation of Facts 20 

2 Identification of Issues 10 

3 Application of Legal Principles, Authorities and Precedents 20 

4 Ingenuity and Logical Reasoning 15 

5 Lucidity and Writing Skills 15 

6 Referencing 10 

7 Formatting and Presentation 10 

TOTAL 100 

 
IX. ORAL PLEADINGS 

 
The order of oral pleadings shall be as follows: 

 Petitioner/ Applicant Speaker 1; 

 Petitioner/ Applicant Speaker 2; 

 Respondent Speaker 1; 

 Respondent Speaker 2; 

 Rebuttal by Petitioner/ Applicant; and 

 Sur-rebuttal by Respondent. 

 
During the course of the oral pleadings, no speaker shall disclose his/her identity or the identity 

of his/her institution by any means whatsoever. 

 
If in case, the petitioner/applicant do not raise for rebuttal, the sur-rebuttal is deemed to be 

cancelled. 

 
Submission of compendiums, case laws, authorities to the judges must mandatorily be done 

through the Court Officer. All such materials must be verified by the Court Officer before the 

commencement of the round. Disclosure of the institutions name in any manner including 

abbreviations in such materials shall not be allowed for submission to the judges. 
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X. ORAL PLEADINGS SCORING 

 
The oral pleadings of each speaker shall be evaluated on a scale of 0-100 as follows, 

 
Sl. No. Marking Criteria Marks 

Allotted 

1 Knowledge and Marshalling of Facts 20 

2 Application of Legal Principles and Usage of Authorities 20 

3 Structure, Articulation and Clarity 20 

4 Persuasiveness, Ingenuity and Response to Questions 20 

5 Court Etiquette, Presentation Style and Time Management 20 

TOTAL 100 

 
XI. AWARDS 

 
 Winners/ Best Team – Trophy, Certificate and Cash Prize of Rs. 50,000/- 

 Runner-Up/ Second Best Team – Trophy, Certificate  and Cash Prize of Rs. 25,000/- 

 Best Speaker of the Competition – Trophy, Certificate and Cash Prize of Rs. 10,000/- 

 2
nd

 Best Speaker – Trophy and Certificate 

 Best Memoranda – Trophy, Certificate and Cash Prize of Rs. 15,000/- 

 2
nd

 Best Memoranda – Trophy and Certificate 

 Best Researcher – Trophy and Certificate 

 
XII. FACILITIES 

 
Accommodation shall be provided by the Organizing Committee on all days of the competition 

i.e., 12
th

 September 2019, 12 PM to 15
th

 September 2019, 12 PM. 

 
Teams which require accommodation prior to or after the abovementioned period must inform 

the same to the Organizing Committee at moot@law.christuniversity.in and such 

accommodation is at the cost of the teams. 

 
XIII. MISCELLANEOUS 

 
The Moot Court Society reserves the right to take appropriate action for any unethical, 

unprofessional, immoral conduct and uncalled for behaviour of the participants at the 

competition venue and accommodation. 

 

The Moot Court Society highly recommends that teams make their own arrangements for 

internet access. No internet access shall be provided on campus. Internet access will be 

available at the accommodation subject to availability. Reprography facilities available on 

campus at the expense of the participants. 

 
 

mailto:moot@law.christuniversity.in
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If any situation arises which is not contemplated by the Rules, the decision of the Organizing 

Committee shall remain final and binding. 

 
The Moot Court Society reserves the right to vary, alter, modify and/or repeal any provision 

of the Rules if so required. 

 

The important deadlines for the competition are as follows: 

 

Last Date for Online Registration 28
th

 August, 2019 

Last date for receiving copies of Reg. Form/ 

Approval Letter and Last date for seeking 

clarifications 

30
th

 August, 2019 

Release of clarifications and Team Codes 3
rd

 September, 2019 

Submission of Travel Form 3
rd

 September, 2019 

Last Date for Submission of Memorials 

One Hard Copy (both claimant and 

respondent) and Soft Copy by email 

7
th

 September, 2019 

Orientation and Submission of Memorials 

(Five Hard Copies) 

Prelims Rounds 1 and 2 

13
th

 September, 2019 

Octa Finals/ Quarter Finals/ Semi Finals 14
th

 September, 2019 

Finals 15
th

 September, 2019 
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XIV. CONTACT DETAILS 

 
Email: moot@law.christuniversity.in 

 

Faculty Coordinators: Dr Chaitra R. Beerannavar (+91 – 72048 95456) 

Mr Ashwin Kunal Singh (+91 – 98450 42621) 

                Mr Karan Singh Chouhan   (+91 – 79877 47689) 

 

 
Postal Address:                     The Faculty Coordinator, Moot Court Society  

                                               School of Law, CHRIST (Deemed to be University) 

                                               Hosur Road, Bengaluru, Karnataka, India – 560 029 

 
Student Convenors: Ms Twinkle J Chadwa (+91 – 9480931571) 

Ms Madhumitha Kesavan (+91 – 9710759451) 

Mr Likith Reddy (+91 –98440 37300) 

mailto:moot@law.christuniversity.in
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REGISTRATION FORM 

 
Name of the Institution : ……………………………………………………………………………. 

 
Address : ……………………………………………………………………………. 

……………………………………………………………………………. 

 
Faculty Coordinator : ……………………………...…(Name)………………………………….. 

(Moot Court Society) …………………………….(Email address)……………………………… 

 
Moot Court Society : …………………………...(Email address)……………………………… 

 
PARTICIPANT DETAILS 

 
SPEAKER 1 

 
Name : ………………………………………………. 

Gender : ………………………………………………. 

Email Address : ………………………………………………. 

Contact Number : ………………………………………………. 

Signature : ………………………………………………. 

 

SPEAKER 2 

 
Name : ………………………………………………. 

Gender : ………………………………………………. 

Email Address : ………………………………………………. 

Contact Number : ………………………………………………. 

Signature : ………………………………………………. 

 
 

RESEARCHER 

 
Name : ………………………………………………. 

Gender : ………………………………………………. 

Email Address : ………………………………………………. 

Contact Number : ………………………………………………. 

Signature : ………………………………………………. 

 

 

 
Photograph 

 

 

 
Photograph 

 

 

 
Photograph 
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PAYMENT DETAILS 

 
Demand Draft Number : ……………………………………………………………………………. 

 

Bank Name : ……………………………………………………………………………. 

 

Branch Name : ……………………………………………………………………………. 

 

Amount : ……………………………………………………………………………. 

 

Date : ……………………………………………………………………………. 

 

 
 

ACCOMMODATION 

(Please tick the appropriate box) 
 

YES NO 
 

 

 

Signature of the Faculty Co-ordinator : ……………………………………………. 

 

 

 
Signature of the Head of the Department/ Director : ……………………………………………. 

 
Institution Seal : 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
This registration form must reach the aforementioned address of the host by 30th August 2019, 12 Noon. 
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Participant 1 

 

 
Participant 2 

 

 
Participant 3 

 

 

TRAVEL FORM 

 

 
Name of the Institution : ……………………………………………………………………………. 

 

 
DETAILS OF ARRIVAL 

 
Date : ……………………………………………………………………………. 

 
Time : ……………………………………………………………………………. 

 
Mode of Transport : ……………………………………………………………………………. 

 
Train/ Bus/ Flight Number   : ……………………………………………………………………………. 

 

 
DETAILS OF DEPARTURE 

 
Date : ……………………………………………………………………………. 

 
Time : ……………………………………………………………………………. 

 
Mode of Transport : ……………………………………………………………………………. 

 
Train/ Bus/ Flight Number   : ……………………………………………………………………………. 

 

 
Signatures : 

 

 

 

 

 

 

 

This travel form must reach the aforementioned address of the host by 3
rd

 September 2019, 4 PM. 
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MOOT PROPOSITION 

1. The Republic of Vikas, also referred to as Vikas, has achieved all-round socio-economic progress 

during the last 72 years of its Independence from the Kingdom of Mahishmathi. Vikas has become 

self-sufficient in agricultural production, it is also now one of the top industrialized countries in the 

world and one of the few nations to have gone into outer space to conquer nature for the benefit of the 

people. As the 7
th

 largest country in the world, Vikas stands apart from the rest of the Asian countries, 

marked off as it is by the mountains and the sea, which gives the country a distinct geographical entity. 

It showcases world class airports, hotels, luxurious shopping malls, restaurants, pubs and cafes to 

overcrowded streets and alleyways. All the cities across Vikas are filled with thousands of little shops 

offering every possible modern, ethnic products and native street food is a fascinating experience for 

all individuals. 

2. The Constitution of Vikas is the supreme law of Vikas. It imparts constitutional supremacy and not 

parliamentary supremacy, as it is not created by the Parliament but, by a Constituent Assembly, and 

adopted by its people, with a declaration in its Preamble. 

3. However, Vikas has emerged as one of the world’s most consistent targets of radical militants. 

Although the attacks of November 2008 attracted the most global attention, they were merely the most 

recent and dramatic in a series of bloodshed terrorist incidents throughout the urban Vikas. During that 

phase, the terrorists planted seven bombs in the Railway Stations and 5-star Hotels of Chumban, 

causing the death of more than 200 people. The November 2008 attacks, however, brought into clear 

focus the inability of the Vikanian security apparatus to anticipate and appropriately respond to major 

terrorist related intelligence. 

4. As one prominent analyst wrote, the government’s responses to the Chumban attacks were 

“comprehensive failures from the point of view of Vikas’ security establishment”. While some 

Vikanian analysts and politicians prefer to focus on Imaginistan, the neighboring country, which has 

held a role as a haven for a variety of militant groups and terrorist organization, it is clear that Vikas 

needs to dramatically enhance its domestic counter-terrorism infrastructure. Improvement will require 

significant infusions of resources, policy consistency, and political will that are often lacking in Vikas. 

5. In 2014, the largest democracy elected Prime Minister Sher Singh to power with a majority that broke 

all exit poll records, and the anti-terror policies of the government saw a steep reduction in terror 
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activities. However, in 2018, two attacks on the military jawans of Vikas by the militants resulted in 

the deadly retaliation across the international borders, that wiped out the target militant camp bases, in 

the form of surgical and air strikes by Armed Forces. 

6. The current scheme of law proved to be inefficient since only “organizations” could be designated as 

terrorists. Similarly, several authorizations from the respective State police were mandated by the 

Unlawful Activities (Prevention) Act, 1967 so as to attach and seize the properties of such terrorists for 

investigation purposes which were considered to be the main cause of delay and inefficiency of the 

law. 

7. As a result of which the Ministry of Home Affairs, Government of Vikas, on 3
rd

 June 2019, amended 

the anti-terror law, Unlawful Activities (Prevention) Act, 1967, - (A) to empower the Central 

Government to designate individuals as terrorists, similar to the procedure in force for terrorist 

organizations, if the person commits or participates in acts of terrorism, cyber terrorism, prepares for 

terrorism, promotes terrorism or is otherwise involved in terrorism, and (B) providing the National 

Investigation Agency power to investigate and seize property with mere permission from Director 

General of National Investigation Agency, vide the Unlawful Activities (Prevention) Amendment 

Act, 2019. 

8. The Minister for Home Affairs, Government of Vikas, Mr. Manju Kumar, advocating for the 

Amendment, stated the following on the Floor of the Lower House of Vikas Parliament: “I will try to 

allay all apprehensions on the bill and I hope it is passed unanimously in the House. Terrorism has to 

be uprooted from this country. A strict law is of an utmost necessary in this regard to strengthen the 

investigation agencies. The urgency of this matter needs to be understood by all. Reiterating the zero 

toleration against terrorism, this Amendment is to facilitate speedy investigation and prosecution of 

terror offences and designating an individual as terrorist in line with the international practices. An 

individual's psychology is the birthplace of Terrorism, rather than an institution. If, in the first place, 

an individual is stopped from attracting other individuals into terrorism by providing ideological and 

financial support, this menace can be finished. Hence, designating an individual as terrorist, after 

following the due process of law, is of prime importance to nip terrorism in the bud.” 

9. However, this new law was not well received by the State Governments of Vikas. Chief Ministers of 7 

of the 30 States refused to attend the National Policy Commission (Hereinafter referred to as the 

“NPC”), chaired by the Prime Minister to foster Centre-State relations on policy discussions. The 

meeting of the NPC scheduled on 5
th

 June 2019, where the key agenda was the discussion on the 
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newly amended Unlawful Activities (Prevention) Amendment Act, 2019, inter alia, was called off by 

the 7 Chief Ministers, branding it to be fruitless and useless as the Centre fixed policies without 

consulting States.  

10. Simultaneously, media reports emerged stating that there was a server intrusion which had occurred in 

one of the primary data centers of Reserve Bank of Vikas, which is the Central Bank of Vikas and 

through intelligence reports it was suggested that there could be the involvement of renowned terrorist 

organization in conspiracy with an individual in the breach. Thereby the Government of Vikas sensed 

that cyber terrorism as a tool could be utilized to conduct unlawful attacks and threats of attacks 

against computers, networks, and information stored therein to intimidate or coerce the government or 

its people for propagating hidden political or unlawful social and religious agendas. These attacks 

could result in violence against persons or property or cause public unrest, through explosions, plane 

crashes and severe losses. It is also a noted fact that Terrorists tend to use Internet to prepare the 

schemes, recruit potential terrorists, raise funds and spread cyber terrorism.  

11. Thus, to counter cyber terrorism, in addition to the existing law that punishes cyber terrorism, i.e., 

Section 66F of the Information Technology Act, 2000, the Government of Vikas further issued a 

notification under Section 69 of the Information Technology Act, 2000, as annexed herewith as 

Annexure-1, on 8
th

 June 2019, that empowers investigation agencies to intercept, monitor and decrypt 

any information which is generated, transmitted, received or stored in any computer source. Owing to 

the heightened attention garnered by issues on the right to privacy and personal liberty, an NGO, 

named Specter Donna Organization, filed a PIL challenging the impugned notification within 4 days of 

its publication in the Official Gazette of Government of Vikas, before the Hon’ble Supreme Court of 

Vikas. The Organization had also attached the RTI reply from the Central Government as provided 

herewith as Annexure-2, dated 15
th

 June 2019, in re the interception activities of the Central 

Government and authorities under it. The matter is sub judice before the Hon’ble Supreme Court. 

12. On 7
th

 July 2019, the Customs Department of Vikas received information about smuggling of 

counterfeit currencies worth VNR 10 lakhs by a passenger named Mr. Nesamani from El Dorado, 

through the Mahindra Jhangir Airport, Dhanjan. Upon receipt of the same, the officials initiated action, 

by tapping his mobile phone and tracking it under surveillance. The officials arrested the passenger 

and took him into custody for questioning, as well as checking of his luggage. During investigation, 

Mr. Nesamani admitted the following when questioned by the officials of Customs Department:  
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A. That, he was in possession of counterfeit currency worth VNR 10 Lakhs and had knowledge of the 

same; 

B. That, he was working on a contract basis for a person named Mr. Chiddu, a resident of Dhanjan 

who is also a close aide and member of Mr. Rocky Bhai’s organized crime syndicate. Mr. Rocky 

Bhai is the most wanted criminal by Interpol and funds terror activities from El Dorado and 

Imaginistan; 

C. That, the currency notes were counterfeited in Imaginistan and transported to El Dorado to 

facilitate easy access into Vikas by virtue of holding UEA Passport, in order to destabilize the 

economic conditions and security of Vikas; 

D. That, the smuggled currency was to fund sleeper-cells active in Vikas to perform terror activities as 

guided by heads/ leaders of radical nature from Imaginistan. Based on the above information from 

the Customs Department an FIR was registered. 

13. The Central Government referred the case to the National Investigation Agency (Hereinafter referred 

to as the “NIA”) for investigation, in light of the gravity of the offence and to bust the racket of 

counterfeit currency market and allied activities in Vikas vide notification dated 10
th

 July 2019. The 

NIA registered a case against him as RC/07/2019/DNG/MR under Sections 489B, 489C of the 

Vikanian Penal Code, 1860 and Sections 16 and 18 of the Unlawful Activities (Prevention) Act, 1967. 

The NIA officials produced Mr. Nesamani before the Special Judge to try NIA cases for recording of 

the confessions made. 

14. Further, NIA Cyber Cell team sought permission from the competent authority to proceed in 

furtherance of the information provided by Mr. Nesamani. Upon approval vide Order by the Secretary 

to the Ministry of Home Affairs, Union Government, under the Rules prescribed, the NIA Cyber Cell 

began to intercept, monitor and decrypt relevant information from the target computer source, through 

its high standard monitoring device, and the following incriminatory material/information were 

retrieved on 11
th

 July 2019:  

(a) E-mail conversations with Mr. Rocky Bhai’s organized crime syndicate which is pertaining to 

the counterfeit currency smuggling details to keep track on; 

(b) E-mail conversations with respect to sleeper cells pertaining to accounts of funds and details on 

usage of those funds to destroy the peace in Vikas; 
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(c) Browser history on developing of bombs and research on cruel methods to kill people in large 

numbers;  

(d) Files pertaining to accounts on funds and unlawful activities planned to be carried out in Vikas;  

(e) Video files pertaining to training camps at the International border between Vikas and 

Imaginistan; 

(f) Files containing illegally obtained passports to ferry sleeper cells into Vikas after training;  

(g) Stalkbook and TapApp chats with several terror linked outfits;  

15. On obtaining the aforementioned incriminatory evidence, the NIA initiated action against Mr. Chiddu 

and arrested him at his residence in Dhanjan with the help of Paramilitary Forces on the same day. 

Upon the arrest, the NIA officials drew up a memorandum of arrest in accordance with the procedure, 

making a seizure of the computer, 15 SIM Cards including both Vikanian and Imagistanian, 7 Mobile 

Sets, 10 Pen Drives, 7 Memory Cards, 4 Hard Disk Drives, 1 Internet Dongle, 1 Satellite Phone, 1 

Router, 16 CDs/DVDs, besides 300 Air Gun Pellets, 1 Electric Baton, 1 Dagger and along with 

documents and pamphlets printed in various languages.  

16. The NIA officials added Mr. Chiddu to the same registered FIR and tried him under Sections 489B, 

489C r/w 120B of the Vikanian Penal Code, 1860 and Sections 16 and 18 of the Unlawful Activities 

(Prevention) Act, 1967, along with several unknown accused. The Government of Vikas issued a 

notification adding the names of the accused Mr. Chiddu and Mr. Nesamani into the Fourth Schedule 

of the Unlawful Activities (Prevention) Act, 1967 (as amended in 2019), as ‘terrorists’. 

17. Further, the NIA officials filed the chargesheet against Mr. Nesamani and Mr. Chiddu before the 

Special NIA Court on 25
th

 July 2019. The Special Court, was hearing the matter everyday on a fast-

track basis and the matter is still pending.  

18. The accused challenged the constitutionality of the Unlawful Activities (Prevention) Amendment Act, 

2019 and the impugned notification designating him as a ‘terrorist’ before the Hon’ble High Court of 

Dhanjan. The Division Bench heard the learned advocates on behalf of the accused and the Learned 

Additional Solicitor General of Vikas. 

19. Upon an application made by the Attorney General of Vikas in the PIL filed by Spectre Donna 

Organization in re the same substantial questions of law before the Hon’ble High Court of Dhanjan, 
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the Hon’ble Supreme Court Bench transferred the case from the Hon’ble High Court and clubbed the 

same with the PIL filed by Specter Donna Organization and laid down the following common 

substantial questions of law as issues to be decided upon:  

(A) Whether the amendments to the Unlawful Activities (Prevention) Act, 1967, vide the Unlawful 

Activities (Prevention) Amendment Act, 2019 violates Article 14 and 21 of the Constitution of 

Vikas?  

(B) Whether the excessive powers granted to National Investigation Agency, vide the Unlawful 

Activities (Prevention) Amendment Act, 2019, violates the quasi-Federal nature of Vikas 

enshrined under the basic structure of the Constitution of Vikas? 

(C) Whether the Section 69 of the Information Technology Act 2000, the Information Technology 

(Procedure and Safeguards for Interception, Monitoring and Decryption of Information) Rules, 

2009 and the impugned notification issued by the Central Government under the aforesaid law 

violates Article 14 and 21 of the Constitution? 

20. The Hon’ble Chief Justice of the Supreme Court of Vikas constituted an 11 Judge Bench to adjudicate 

upon the aforementioned issues laid down, and to reconsider the reasonable restrictions available to 

right to privacy, and to adjudicate upon the aforementioned issues; and, thereby served notices upon 

the Central Government, informing accordingly. 

21. The Central Government further filed statement of objections to the combined Petition on 1
st
 

September 2019, stating, inter alia, that on an average 7500 to 9000 orders for interception of 

telephones and 300 to 500 orders for interception of emails are issued by  

the Central Government every month, for the sole purpose of national security and it is well within the 

powers of the Government to make such rules protecting its subjects. 

22. The Registrar of the Supreme Court has listed the matter before the Constitutional Bench of Hon’ble 

Supreme Court at 11:30 AM on 15
th

 September 2019 for final arguments of all parties to the petition.  

NOTE:  

1.The laws and Constitution of Vikas are pari materia to that of Republic of India. 

2. Teams are advised to frame additional issues, if any, based on the Factual and Legal aspects. 
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ANNEXURE – 1  

MINISTRY OF HOME AFFAIRS 

(CYBER AND INFORMATION SECURITY DIVISION) 

ORDER 

Dhanjan, the 8
th

 June, 2019 

S.O. 9999(E).— In exercise of the powers conferred by sub-section (1) of section 69 of the Information 

Technology Act, 2000 (21 of 2000) read with Rule 4 of the Information Technology (Procedure and 

Safeguards for Interception, Monitoring and Decryption of Information) Rules, 2009, the Competent 

Authority hereby authorizes the following Security and Intelligence Agencies for the purposes of 

interception, monitoring and decryption of any information generated, transmitted, received or stored in 

any computer resource under the said Act, namely:— 

i. Intelligence Bureau; 

ii. Narcotics Control Bureau; 

iii. Enforcement Directorate; 

iv. Central Board of Direct Taxes; 

v. Directorate of Revenue Intelligence; 

vi. Central Bureau of Investigation; 

vii. National Investigation Agency; 

viii. Cabinet Secretariat (RAW); 

ix. Customs Department; 

x. Commissioner of Police, Dhanjan. 

 [No.07/16/2019-T] 

T. Annamalai, Union Home Secy. 
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ANNEXURE-2 

No. 034/35/2011-IS.II 

Government of Vikas 

Ministry of Home Affairs 

(IS.I Division/IS.II Desk) 

 

Dhanjan; dated the 15
th

 June, 2019 

To 

Shri Harvey Spectre, 

Sub: Application of Shri Harvey Spectre seeking information under Right to Information Act, 2005. 

Sir, 

1. In connection with your application dated 15.06.2019, it is stated that on an average, around 7500 to 

9000 orders for interception of computer sources are issued by the Central Government per month. 

2. Also, 40% of the orders for interception of computer sources give details that are incriminatory in nature 

and require further investigations.  

3. In furtherance of para 2, an approximate of 5% of the cases, in which orders for interception of 

computer sources are received, corroborate the recovery of new evidence that is proof of terrorist activity.  

 

Yours faithfully. 

Sd/-. 

(Shri. Velayudham) Director (Internal Security-I) 

 

 
 


